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13.25 hrs.
PAPERS LAID ON THE TABLE

Annual Report of Post-Craduate Institute of
Medical Education and Research,
Chandigarh
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY

PLANNING ; AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI

B.S. MURTY : 1| beg to lay on the Table

a copy of the Annual Report of Post«Gradu-

ate Institute of Medical Education and Re-

search, Chandigarh, for the year 1967-68,

under section 19 of the Post-Gratuate Insti-

tute of Medical Education and Rescaich,

Chandigarh,Act, 1966. [Placed in Library.

See No. LT-1487/69.]

Audit Report, Defence Services, 1969, and
Notificat i ons nnder  Coentral  ExXcises
& Salt Act and Customs Act

THL MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI p.C.
SETHI @ I beg to lay on the Table—

(1) A copy of the Aulit Report, Defence
Servives, 1969 (Hindi version) under
article 151 (1) of the Constitution
read  with sub-section 3 (i) of sec-
tion 3 of the Official Languages Act,
1963,

(2) A copy of Appropriation  Accounts
of the Defence Services for the

year
1967-68 end Commercial Appendix
there to (Hindi version). | Placed

in Library. See No. LT-1488/69.]

(4

A copy cach of the following Noti-
fications under section 38 of the
Central Excises and Salt Act, 1944 ..

(i) The Centrel Excise (Ninth
Amendment) Rules, 1969, pub-
lished in Notification No. G.S.R.
1615 (English version) and G.S.R.
1616 (Hindi version) in Gazette
of India dated the 12th July,
1969.

(M) The Central Excise (Eigth
Amendment) Rules, 1969, pub-
lished In Notification No G.S.R,
1713 (English  version) and
G.S.R. 1714 (Hindi version) in

69.)
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Gazette of India dated
July, 1959.

the 19th

[Placed in.Library. See No. LT-1489/

(4) A copy each of the following Noti-

fication under section 159 of the Cus-
toms Act, 1962 ;—

i) G.S.R. 1456 (Hindi version)

published in Gazstte of India
dated the 21st June, 1969, to-
gether  with  an  explanatory

memorandom,

(ii) G.S.R. 1716 published in Gaze-
ttee of India  dated the 19th
July, 1959, together with an ex.
planatory memorandum,

(lii} G.S R. 1717 published in Gaza.
tie of India dated the 190 July,
1969, wgether with an explanas
tory memorandum,

(iv: G S.R. 1783 (English
and G SR, 1784 Hindi wer.
sian published  in Gasetle of
India diated  the 26th July, 1969,
together with  an
memorandum,

version)

explamatory

[Placed in Library. See No. LT-1490/
69.]

(5) A copy cach of the following Novi-

fications issucd under the
Excise Rules, 1944 ; —

Central

(i) G.5.R. Rs. 1120 and 1121 pub-
lished in Gazette of India dated
the 8th May, 1969, togcther
with an explanatory memoran-
dum.

(ii) G.S.R. 1550 published in
Gazette of India dated the 2Tth
June, 1969, together with an
explantory memorandum.

(iil) G.S.R. Rs. 1611 and 1612
(English version) and G.S.R.
1613 and 1614 (Hindi version)
published in Gazette of India
dated the 12th July, 1969, to-
gether  with an  explanatory
memorandum.



261

(iv) G.S.Rs. 1730 and 1731 publish-
ed in Gazette of India dated the
19th July, 1969, together with
an explanatory memorandum.

[Placed in Library. See No. LT 1451/

69).

DEMANDS FOR EXCESS GRANTS
(RAILWAYS). 1967-68.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R.L.
CHATURVEDI ¢ Sir. 1 beg to present a
statement showing Demands for  Excess
Grants in respect of the Budget (Railways)
for 1967-68.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, | have report the
following massage received from the Szere-
tory of Rajya Sabha [—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in  the Rajya
Sabhi. I am directed to inforin  the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 31st July, 1969,
agreed without any amendment to the
Unlawful Aclivities  (Prevention)
amendment  Bill, 1969, which was
passed by the Lok Sabha at its sining
held on the 23rd July, 1969.*

ELECTION TO COMMITTEE

Central Council for Research in Indian
Medicine und Homoeopathy

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRIB.S.
MUTHY) : | beg to move the following : —

“That in pursuance of pgragraph
1 (B) & (9) of the Ministry of Health,
Family Planning, Works, Housing and
Urban D:velopment (Department of
Health) Resulution No. F.1.3/68- AE,
dated the 22nd May, 1969, the members
of Lok Sabha do proceed 1o elect, in
such manner as the Speaker may direct,
two members from among  themseivos
10 serve as members of the Central
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Council for Reasearch in Inlian Medi-
cine and Homocopathy™,

MR. DEPUTY-SPEAKER The
question is :—
*“That in pursuance of paragraph

1 (8 & 9) of the Ministry of Health,
Family Planning, Works, Housing and
Urban Development (Departmert of
Health) Resolution No. F.1-3/68-AE,
dated the 22nd May, 1969, the mems-
bers of Lok Sabhua do proceed to elect
in such manner as the Speaker may
direct, two members from among
themselve to serve as members of the

Central Council for Rescarch in
Indian Medicine and Homoeopathy™,

The motion was adopted.

13.274 hrs.
Re. QUESTION OF PRIVILEGE

MR. DEPUTY-SPEAKER @ The other
day there was the guestion of privilug: and
I have kept it peadidg...[nterruprion). 1T am
not repeating what 1 said on that  day. 1
asked the Law  Minister to say something
about ir.

SHRI NLK P. SALVE (B:tul) : Would
you give me a minute 7

MR. DEPUTY-SPEAKER : 1 have got
your note and I want 1o save the time of the
House.

SHRI NATH PAl (Rajapur) We
understand your difficuliy and we appreciare
that vou want to Jo maximum  business  in
the very little time  al our  disposal,  But
very often it happens that while the business
is rushed through, the House is left in durk-
ness as lo what is happening.  I7 he wants,
let him take & minute.

SHRI N K.P. SALVE : It is unfortunate
that the matier of privilage should be kept
in the air hanging for such a long time. The
hon. Law Minister has informed me that the
Delhi High Court has dismissed the suit
In limine. So far so good, My privilege
motion no doubt includes the question of
prilvilege against the Delhi High Court but
that is al o against the plantiffs who dragged
us into a court of law. In the plaint they
have made all sorts of allegations, In view
of - what the Delhl High Court has done



